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. Shri Gauri Shankar Kakkar: The
short-term loaning through co-opera-
tive societies is not helptul to cultiva-
tors and does not give any relief to the
cultivators. Is the hon. Minister in
a position to introduce only long-term
and medium-term loaning for the cul-
tivators and do away with short-term
loaning?

Shri Shyam Dhar Misra: Short-term,
medium-term and long-term finances
are necessary; all the three types are
necessary for agricultural production,
and it is Government’s considered
view that short-term loaning is also
necessary and it is having a good im-
pact.

Shri S, Kandappan: While taking
steps to liberalise the credit available
to the farmers, may I know whether
Government will take care t{o see that
the interest charged on the loan is not
increased?

Shri Shyam Dhar Misra: The present
rate of interest ranges between T}
and 9 per cent; it was considered high,
but in the light of the tight position or
the tight situation in the money mar-
ket today a view has to be taken
whether it is high; I think it is not
very high now.

Shrimati Savitri Nigam: Is the hon.
Minister aware that some of the co-
operative credit socicties are charging
very high rates of interest, sometimes
8, 9 and 10 per cent? If the answer
is in the affirmative, what steps are
the Ministry going to take to see
that this high rate of interest is re-
duced so as to give genuine relief to
the farmers?

Shri Shyam Dhar Misra: The culti-
vator has a problem of obtaining ade-
quate credit; it is not so much the rate
of interest which is the problem. As
stated in answer to g previous supple-
mentary, the rate of interest ranges
from 7} per cent to 9 per cent which
Government consider, seeing the
present money market rate, not high.
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SHORT NOTICE QUESTIONS

Holding Electiong to Rajya Sabha from
Kerala

SNQ. 9. Shrimati Tarkeshwari Sinha:
Will the Minister of Law be pleased
to state:

(a) whether Government have taken
any decision on the question of hold-
ing elections to the Rajya Sabha from
Kerala arising from biennial retire-
ment of Members from the State; and

(b) if so, the decision taken in this
regard?

The Minister of State in the Minis-
try of Law (Shri C. R. Pattabhi
Raman): (a) Yes, Sir.

(b) The scats in Rajya Sabha allot-
ted to Kerala may remain unfilled till
the elections of the new Legislative
Assembly of the State and no consti-
tutional amendment may be undertak-
en as it will be of no avail in connec-
tion with the ensuing biennial elec-
tion.

Shrimati Tarkeshwari Sinha: In view
of the fact that this situation can arise
any time, at present or in the future,
why have Government not taken a
decision to fill in the vacancies so as
not to deny the right of the State
where such an exigency occurs?

Shri C. R. Pattabhi Raman: By the
Proclamation, there is dissolution of
the Legislature there. According to
art. 80(1), which deals with the com-
position of the Council of States. the
Council of States shall consist of (a)
12 members to be nominated by the
President in accordance with the pro-
visions of clause (3); and (b) not more
than two hundred thirty-cight repre-
sentatives of the States and of the
Union Territories. Then clause (2) of
the same article is important.

“The allocation of seats in the
Council of States to be filled by re-

presentatives of the States"—
I emphasise that with your leave—
“and of the Union territories

shall be in accordance with the
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provisions in that behalf contain-
ed in the Fourth Schedule”.

As I said, the Assembly has been dis-
solved. In order to effect a constitu-
tional amendment, there has to be
ratification of it by not less than half
the States. This will take the rest of
the year; the next election may come
sometime in March.

Shrimati Tarkeshwari Sinha: Ac-
cording to the constitutional provision,
members when they are declared elec-
ted, bccome the voters. In the case
of Kerala, the members were duly
elected; the only thing that did not
happen was the meeting of the Assem-
bly. The Assembly was not duly con-
stituted; it was not called in session.
But the right of the Members is in-
tact as voters. In this election, it is
not the Assembly which chooses the
representatives of the Rajya Sabha,
but it is the individual members who
have bcen elected to the Assembly who
do 0. Has that position been examin-
ed and if so, what is the present posi-
tion of Government in that regard?

Shri C. R. Pattabhi Raman: That was
why I emphasised art. 80(2). The
elcction to the Rajya Sabha is by all
the representatives of the State As-
sembly who form for the purpose the
electoral college.

Mr. Speaker: Has that position been
examined, and if so, what is the posi-
tion of Government?

Shri C. R. Pattabhi Raman: It has
been examincd. The principle ig clear.
So far as the Lok Sabha is concerned,
the people are electing the representa-
tives direct. So far as the Rujya Sabha
is concerned, except for the nominated
members who are taken under art.
80(3), the rest are referred to as
‘representatives of the States’. This
has been examined. Therc is dissolu-
tion of the House. It is functus officio.
1t cannot be revived for this election.

Shri Vasudevan Nair: Kerala has
9 members in the Rajya Sabha. Al-
ready one seat is vacant, and mnext

month three more seats will fall vacant.
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That means, out of 9, we will have
only five. It is a serious matter. May
I know whether Government hag exa-
mined the possibility of some amend-
ment of the Constitution or the Repre-
sentation of the People Act to allow
the present sitting members to con-
tinue till the next elections which pos-
sibly may take place in 1967.

Shri C. R. Pattabhi Raman: It is not
possible. I have already answered.
The Constitution has to be amended.

Shri H. N. Mukerjee: The whole
idea of a Council of States, which is
the Rajya Sabha, is that the States
constituting the Indian Union are fully
represented on that body. It so hap-
peng in this case that on account of
the omission to secure the election of
certain members, full representation
of a particular State, which is an es-
sential feature of Rajya Sabha, is being
denied. In that case, a constitutional
crisis has arisen, and what does the
Government do in order to solve this?

Shri C. R. Pattabhi Raman: It is true
that out of 9 seats allotted to Kcrala,
four will not be filled, just as. if there
is some death a few months before he
elections, there will not be any filling
up of that vacancy. It is true there
will be four seats vacant, they cannot
be filled because the representatives
of the State have to be clected.

Shri Surendranath Dwivedy: 1f it is
not possible for the Government to
come forward with a constitutionat
amendment to accommodate such an
eventualily may I know whether the
elections to the Rajya Sabha in Kerala
will be held in 1967 after the general
elections are over, or will they wait
till 1968 for the next turn for Rajya
Sabha elections to come?

Shri C. R. Pattabhi Raman: I envi-
sage no difficulty; when the new Hous2
is elected in 1967, it will be possible
to elect them.

Dr. L. M. Singhvi: It is evident that
this eventuality was not anticipated
by the founding fathers of the Consti-
tution. In view of that, may I know
whether the Government propose to
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bring about a constitutional amend-
ment not merely to provide and cover
thig case but to cover this kind of
contingency which may arise now and
then in other States also? Why does
the Government not bring about an
amendment about these general ques-
tions?

Shri C. R. Pattabhi Raman: Coming
ag it does from a distinguished law-
yer, we will keep this in 'mind and
consider it.

Shri Tyagi: As I understand it. the
elections to the Rajya Sabha are held
not by the State as such, but their
Assembly. States are only mentioned
there just to define that they will be
in proportion to the population of ‘he
States etc. for that purpose, so that
such a number of represenatives from
a particular State must come. But,
actually, the elections are held not by
the Asesmbly by means of a resolu-
tion. The Assembly is like a polling
booth to vote for the particular cana'-
dates. So, even then the Assembly
ig dissolved, cannot the Members gas
individuals be asked to come and vote?
1 want to know whether there 1s any
lega] difficulty.

Shri C. R. Pattabhi Raman: I thought
1 had answered the question, but I can
repeat. Though we are not on all
fours with the American States where
each State sends two representatives
to the Senate, still the electoral col-
lege is very clear so far as the Con-
stitution is concerned. Excepting nose
individual Members who are nominateq
by the President for their scientific and
other talent, the reference 1s to the
representatives of the States, as I have
already said. The electoral college
consists of the State representatives
assembled in the Assembly.

Some hon. Members rose—

Mr. Speaker: 1 am calling one by
one. I will call as many as possible,
not all.

Shri Hem Barva: Since a similar
situation ag in Kerala is likely to
arise in other States also, particularly
West, Bengal, where Government are
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contemplating President’s rule, may
I know whether Government have also
contemplated the necessity. . .

Bhrimati Renuka Ray: And Assam.

Shri Hem Barua: In Assam aisu.
Will that satisfy you? She thinks my
mind was working in a parochial way,
it was not working in a parochial
manner.

Mr. Speaker: He may put the ques-
tion.

Shri Hem Barua: Since a simiuar
state of affairs as in Kerala might
emerge in some other States aiso,
particularly West Bengal, and Govern-
ment are contemplating in that way
very seriously also, may I know whe-
ther Government have triei 1o forcsee
coming events from iheir shadows and
are going to amend the Constitution
in a proper manner {op obviate this
difficulty?

Mr. Speaker: That has been asked.

Shri Hem Barua: No, no, it has not
been asked.

Mr. Speaker: It has been usked; I
tell you.

Shri Badrudduja: In a recent elec-
tion to the local bodics constituency
in Bengal, members bching the prison
bars were allowed to cast their votes
for the clection of candidates set up
by different parties. If members be-
hind the prison bars are allowed
freely to exercise their right of fran-
chise, I do not see the reason why
the members of the Legislature elcct-
ed by the people will not be allowed
the same right to exercise their
franchise,

Mr. Spedker: That would be a diff-
erent case altogether.

&t wg fomd : qF ST TR AW
LU LR CURE b e E e ey

ot vy femdy : 3 wo@ Y

s wivew : & Fiedege #
W QAN A w gwar §
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Shri S. M. Banerjee: From the reply
of the hon. Minister it is clear that
-elections will take place in Kerala in
1967. May I know whether g final and
firm decision had been taken by the
government to have general elections
in Kerala in 1967 or whether they
will wait till the ruling party defi-
nitely thinks that it can win a majo-
Tity?

Shri C. R. Pattabhi Raman: It does
mot arise out of this questiol.

Shri Khadilkar: Because of the Pre-
sident’s Proclamation KXerala 1s de-
prived of its representation in the
Council of States. Would it not be
proper for the government to advise
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the President to nominate members

for this period?

Mr. Speaker: Shri Limaye.

ot vy fem? : FT TR ¥ W@
TW ¥ W TR FHIT WY e feav
ok faa< fpar § fs Tow qwr d
faa @@ g, d9d@ wT AR
feat wow ® wfafafucs 7 e,
aa-fefafenT mw @2 a7 ¥ waqT
280 T Fmwwia wEr owaT & fE
g uF T F1 sfaffaca faear arfed
S wgE & e SR gy
sifasm faeger 3k @1 100 &I
Fwer ¢ fw we w5 frm W
W@ WA AW ST gRTFT F14
ST FEAT 1 X BF qE FET ATRAT
g5 zad Ifm w1 @ WY G,
o T ¥ faegw sfafafae =&
frr wrd, wafag 30 w7 # 80
a0 FT AR OWT AT .. ..

W WEIAT ¢ A § o w

ot vy fomd : ST ag E f
T EER T 80 UTT FT 4T IOuTq
o fa=me fear g ?

WU WEIET ¢ §T g & F 80
g F T I9ETq 9] fae
g7

Shri C. R. Pattabhi Raman: 'There

again, this is what article 80(4)
says. . .
Mr, Speaker: He asks whether it

has been examined.
Shri C. R, Pattabhi Raman: Yes, Sir.
ot wy feorrlt : 481 WK A-
fefsradwm &1 warer § 1 g w1 ST
& T faar

Shri N. Sreekantan Nalr (Quilon):
In view of the serious dereliction of
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duty evinced by the Governor and
the Union Government and the Presi-
dent in introducing President’s rule
without giving those elected members
a chance at least to select Lheir repre-
sentatives to the Rajya Sabha, will
the Government bear in mind in
future at least that the legisiatures
will not be disbanded before the
election to the Rajya Sabha takes
place?

Mr. Speaker: It is a suggestion for
action,
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Introduction of Rationing in States

*543. Shri Shree Narayan Dasx:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri 8. C. Samanta:
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Shri P. R. Chakraverti:

Shri Bade:

Shri R. Barua:

Shri R. S. Pandey:

Shri Subodh Hansda:

Will the Minister of Food, Agricul-
ture, Community Development and
Cooperation be pleased to state:

(a) the extent to which States have
been able to implement the policy laid
down in regard to the introduction of
rationing; and

(b) the reasons, if any, for non-im~
plementation of the policy?

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Cooperation (Shri
Govinda Menon): (a) and (b). Statu-
tory rationing has already been intro~
duced in Calcutta, Siliguri Complex,
Asansol-Durgapur Complex, Madras,
Coimbatore, Declhi, Hyderabad-Secun-
derabad, Visakhapatnam and Kanpur.
Statutory rationing is also proposed to
be introduced in Greater Bombay,
Poona, Nagpur and Sholapur by the
1st April, 1966. In other towns, sta-
tutory rationing will be introduced ac-
cording to a phased programme.

Food Corporation of India

*544. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Azad:
Shri M. L. Dwivedi:
Shri P, C. Borooah:

Will the Minister of Food, Agricul-

ture, C y Develop and
Cooperation be pleased to state:
(a) whether it is a fact that the

Food Corporation of India is not allow-
ed to enter into foodgrains trade ir
all the States; and

(b) if so, what is the idea of form-
ing such a Corporation when suck
things could be done through the
Ware-housing Corporation?

The M'nister of State in the Minis-
try of Fond Agriculture Community
Development and Cooperation (Shri





